GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOK SABHA
UNSTARRED QUESTION No. 1147
TO BE ANSWERED ON FRIDAY, THE 4" DECEMBER, 2015
13, AGRAHAYANA, 1937 (SAKA)

MAT IN FPI
1147. PROF. SAUGATA ROY:
SHRI K. PARASURAMAN:
DR. MANOJ RAJORIA:
SHRI A.T. NANA PATIL

Will the Minister of FINANCE be pleased to state:

(a) whether the Justice A.P. Shah Committee has recommended avoiding Minimum Alternative Tax (MAT)
in Foreign Portfolio Investment (FPI) and if so, the details therecof;

(b) whether the Government has accepted its recommendation and revised accordingly tax rules to exempt
foreign companies to pay MAT, if so, the total number of foreign companies exempted along with total amount
written off;

(c) the number of applications of foreign companies on MAT issue pending with the Authority of Advance
Ruling (AAR) for more than six months along with the reasons therefor; and

(d) the corrective steps taken by the Government in this regard including providing adequate infrastructure to

AAR in order to deal with pending cases efficiently?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA)

(a) & (b) Justice A. P. Shah Committee has recommended that section 115JB of the Income-tax Act, 1961 may
be amended to clarify the inapplicability of MAT provisions to Foreign Institutions Investors (FIIs) / Foreign
Portfolio Investors (FPIs). Alternatively, a Circular may be issued clarifying the inapplicability of MAT
provisions to FIIs/FPIs.

The Government has accepted the recommendation of the Committee and decided to carry out
appropriate amendment so as to provide that the MAT provisions will not be applicable to FIIs/FPIs not having a
place of business / permanent establishment in India, for a period prior to 01.04.2015. An appropriate legislative
amendment to the Income-tax Act is proposed to be carried out.

(c) Currently, there are 489 applications pending before the Authority for Advance Ruling for more than six
months. Some of them may involve MAT issue besides other issues.
(d) Government has created two new benches of AAR, one at Mumbai and the other at National Capital

Region vide Notification No. 1/2015 dated 20.03.2015. Further, vide Sanction Order No. 1/2015 dated

18.06.2015, necessary number of posts have been created for the newly created benches.
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